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Mr. S.Ali, Sr. C.G.S.C. prays for three

weeks to file written statement. Prayer

allowed. |

, /;},\L__ _ , List on 4.3.97 for written statement anc
.- further orders. ) |
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There is no representétien}w"
However, for the ends of Justlce the;

case is adgourned to 31. 8.,8.
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Member

On the prayer of Mr S. Sarma,

case is.adjourned till 2.9. 98.»
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: .

: | o
t
Mr. S. Ali, learned Sr.C.G.S.C.
is not present today. He has filed lea

of absence. For the ends of justice
this case is -adjourned till l% .9.98.

Eéé(’*List on 14.9.98. [
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On the prayer of Mr. A.K.Choudhu
learned Addl. C.G.S.C. on behalf of
Mr. S.ali, Sr.C.G.S.C. the case is
ad journed till 3.11.1998. %

List on 3.11.1998.
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" Heard learned counsel for the
pvarties.  Hearing  concluded. Judgement
delivered in the open court, kept in

separate sheets. The application is disposed
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CENTRAL ADMINISTRAT IVE TR IBUNAL -
 GUWAHATI BENCH : GUWAHAT I-5 '
O.A. No. 283 of 1996 i
Date of decision __8.1.99 -
/
Shri D.N.Sangma. . PET IT IONER(S )
_Mr. B,K:Sharma. Mr. S.Sarma. ACVOCATE FOR THE
PET IT IONER (S )
VERS (S |
_Union of India & Ors.  RESPONDENT(S)

ADVOCATE FOR THE °
RESPONCENT (S )

: | .
THE HON'BLE MR. JUSTICE D.N. BARUAH, .VICE-CHAIRMAN.

THE HON'BLE SHRI G.L.ANGLYINE, ADMINISTRATIVE MEMBER.

l.. Whether Reporters of local papers may be allowed
to see the Judgement?

2,- To be referred to the Reporter or not?

3.+ Whether their Lordships wish to see the fair
copy of the Judgement?

4, Whether the Judgement is to be circulated to
the other Benches? :

Judgement delivered by Hon'ble Vice-Chairman. -



'ACENTRAL\ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Qrigiﬁal_Application-No. 283 of 1996.

Date of decieion : This the 8th daf of January,1999.

Hon'ble Mr. Justlce D.N.Baruah, Vice- Chalrman.

Hon' ble Shri G.L. Sanglylne, Admlnlstratlve Member.

Shri D.N.Sangma,

.S/0 Late R.G. Momin,

Assistant Journallst,
P.I.B, Shillong, . . ‘ .
Meghalaya. : ' " +...Applicant.

. By Advocate Mr: .S.Sarma.

-versus-

1. . ‘ The Union of India,
represented by the Secretary,

Ministry of Information and
Broadcasting,

New Delhi.
- 2. ' Principal Information Officer,
v - Press Information: Bureau,
Sahjahan Road,
New Delhi.
3. Addltlonal Principal- Informatlon

Offlcer, Preéss Informatlon Bureau, N :
Sahjahan Road, New Delh;. .++..Respondents

By Advocate Mr.A. Deb Roy, Sr. €.G.S:cC.

ORDER

BARUAH J.(V.C.).

AN

In this  application the " applicant
is”’ seeklng certain directions ‘to the . respondents.
The facts are :

The applicant was appointed Assistant

‘Journaiist:'as far back inn1973 aﬁd' he 'is. stagnafing

in the same post ' till noéw. ‘Being aggrieved he

,QZ///(< | _ o ©conta...
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submitted AnnexurefEh'representation ‘dated’ 19.5.1994 .

~

“ - to the APrinorpal;tfhformation‘ Bureau, Government

of India, New Delhi. HoWever,;'the represehtatioh

. was not disposed of. Situated ~thus the mqﬂ;omﬁzhas

filed this present application.
2. " ‘In due course the respondents - have .

entered appearance and have filed writtén statement.

In para 2 of the written statement the respondents

have stated as under :

2. tetecnecnasanas the post of A351stant
Journalist ~'is an isolated post in ‘the
North Eastern - Reglon and there . is
no promotional avenue in-the- Recrultment
Rules and that the aforesaid - postj
was -of purely temporary nature which,
knowing fully well the applicant
. had  joined the ‘services. However,.
the Mlnlstry of Finance, (Department
of Expenditure) vide their. 0.M. No.
10(i)/E  1I1/88,  dated 13.09.1991
initiated . a . scheme for Grade - 'C'
and ‘D' Employees to esnure at least
,one promotlon in Serv1ce Career. '
However, Shri - D.N.Saqgma, was
not con31dered ' by the Departmental
Promotion  Committee, PIB, ' 'Regional”
Office, Guwahati in the absence of
approved pay scale for ~ promotion
~in - Situ by the Mlnlstry of Informatlon
hand Broadcastlng/" A

3. - We have heard Mr. S.Sarma, learned
~ counsel appearing on behalf of  the; 'applicant,'

'. and Mr. A.Deb Roy; learned 'Sr}\‘C.G.S;C. appearing

on behalf of the respondents..

¢

4. ‘Mr. Sarma submits ° ‘that it  is ¥ true

that at the time of his entering “into ‘the service :



J

. there was .no promotional avenue but thatA does

hot mean that he . should not'be given any  promotion
in his service - career. He further submits ‘that

if an employee  remains stagnant in one particular -

post it is:féééﬁﬁgiééééﬁvto the _employee. Besides
»the .efficienéy g}éo diﬁiniShés- in the"abseﬁce
:ofi ény:_proépécts  for  promotion." Mr. Sarma.ﬁfurthe£ 
'submits that-a:sdxﬁefwaSprépéfed 137 £hev deérﬁment,'
but it has"npf " beéen . iﬁélemented so far as the;.

laéplicant' is concerdéd. -‘Reprgsentéﬁiqn ofdfhé ﬁpp}i%'

e

- “gantiihas:. alse not beer disposed of.

5. | Mr. Deb Roy also very fairiy concedes

that every emloyee' desires  to - have at 1least one -

'promotion in his service career. Denial of that

'Vprombtibnaiivavenue} is really harsh.The Government of

L

Indiarforvthat pufpose has'preparédva scheme,_Howevéf,'
so far .the appliqant‘ is concerned nothing hés’ been
‘dohe‘ as departméntal authority rejected’ thé"c1aim ‘
of 'the apblicanf  6n1'the drouﬁdl that’ ﬁhefgx was no

approved pay scale.

6. We feel that. this should ‘noﬁ Stéﬁd in

'the wavlin.givinq,benefit to theaappliéant.:?herefofe.
we hope -and frust. that ~the Government will. égnéidef
this aspect 6f the mgtter.-For‘this.pqrpésg app;ican£ 
mav‘Suﬁmit yet ;ﬁdthér ﬁ¢p?esentatioh £o th¢>aﬁthori£y

£y — “ | S ) . '-'.".cq_h‘td’».‘..

)
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‘concerned within a period of one month from the
date of receipt of this1order. If such representation

is filed that shall also be takeén into consideration;
While disposing of the matter._the"authority. shall
bear in mind the various 'deéigionsf of Apex Court

. ' \ .
regarding at least one .promotion in the. service
career of an emplovee. This must be. done within

a’ period of two months from the date ‘of receiht

‘of”the representation of the alplicant,

|

7. ° With the abqvé'directionsv the applicatiion"

Jis'digpbsed of . Considering the facts and circumstances

of the case, we however, make no order as to costs.

(G.L.SANGLYJNE) . o (VICE-CHAIRMAN) .
Administratjive Member ' Vice=Chairman

¢ .
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1IN THE CENTRAL ADMINISTRATIVE TRIDUNAL : GUWAHATI BENCH .k
( An application U/S, 19 of the Adminstrative Tribunal

Act, 1985 ),

Title of the Case 0.A. No 2

T ——3-

Shri D.N. San'gma.' » ) g ‘.,.,, Ap‘plicant.
| C O Vee .
Union of India & Others, : . .. _ Respbndenfs.
I__I_\_WDE){

31.No, ; Parfi_duléfs. o Page_No,

1. Description of ‘Doc'ufnents S T o= ’8 |

2 Annexure- A S gg;q,:\t_) 20 .

3. Annexure- B i o .‘ . 1\'; L2

4, . .. Anexure- C. e 9 Yeag

5, Anr;exd‘fe.”- D. . - e 1S Lo 26

6, " Annexure- E ..., 2% o 2%

7, Annekure- Fo Ll 29

8., Annexure- G | . ‘.30 ko 3

9. ‘ Annexure- H Cieeee A3

10, . Annexure- I ..., 33 L BY

11, _ ~Annexure~ J A e gé-[!@g(_

B A T FOR_USE IN TRINUI\'AE ?Ls OFFICE
Date of filing :- 4 /2 9

2 Gﬂf\/ | | | 'Reglstratlon NO, i C"W 259/}1 ..
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BEFOHE THE CENTRAL EDMINTSTRnTLVE TRIBUNAL : GUWAHATI BEN
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(-An application U/S, 19 of the Administrative Tribunal

Act, 19385 ),

0.A. NO,

223

/96

BETWEEN

Shri D,N, Sangma,

/0 Late R.G. Komin,

Assistant Journalist,

- P.I.B., Shillong,

Meghélaya.

. .l"

* s b0 s .

Applicant,

- And -

The Union of Iﬁdia,

represented by the Secretary,
Ministry df(Inférmation and
Brosdcasting, New Delhi,
Principal Information Officer,
Press Information Bureau,

Sahjahan Road, New Delhi,

Additicnal Principal Information

ﬁ;/Lf:;ﬁZi’
s _Arorn—

.

f\,

Officer, Press Informatién Bureau,

Sahjahan Road, New Delhi,

Respondents,

Contd....F/2

2. A,



o

el o TR

N

DETATLES OF THE APPLICATION

1. Particulars of the order against which the appli-

.

cation is made -

This application is made egainst the discreminatory
provisions by which the applicant has not been considered
for promotion from the post which he has been holding for

last 23 years,

2. Jurisdiction of the Tribunal :

The aphlicant declares that the subject matter in

respect of which the gpplicatkon is made is within the

’jurisdiction of this Hon'ble Tribunal,

" 3. Limitation :

o’

The applicant further declares that the application
is within the 1imitation period prescribed under section 21

of the &dministrative Tribunal Agt.

4, Facts of the case :

(4.1) That the applicant is a citizen of India and
a permanent re51dent of Shillong. Applicant belongs to the
Scheduled Tribe and as such deserves special protection and

is entitled to all the rights uncder the Constitution of India.

Contd,...F/3
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of enhancenent.

It may be pointed out here thgt while holding
the post of Assistant Journalist in P.I.B., Shillong he was
given appointment to go on deputation to Grade-III, C.I.S.
(now Indian Information Service) as Field Publicity Officer

in the Directorate of field Publicity, Shillong on a vacant

post vidé,Ministry of Information and Broadcasting I.D.

No. A- 35018/4/88-CIS dated 30.8.85 and he was given one

month time of joint the post with clear instruction to the
authority concerned‘to relieve him immediatély. Your apnplicant
was interested and willing to join more particularly in view
of stagmation and accordingly applied for release order, but
unfortunately same was not granted and your apblicant had no

other option, but to remain and give unblemished service

without any future or hope.

A cbpy of the communication dated 30.8.85 is

annexéd hereto and is marked as Annexure-A to

this application.

4.6 That your applicant begs to state that when it
was pointed out to thé authorities that injustice,has'been
done to your applicant, the respondents vide P.I.B. I.D.

No. A- 22012/5/85/Estt. dated 8.1.86 was‘appointéd as
Assistant Information Officer, P.I.B., Kohima (Nagaland)

in Grade-III of Central Information Servicé (now renamed
Indian Information Service) Group-B on‘promotion which ‘he
assumed charge of the post on Jahuary 24, 1986 and.hold

the post till 23.1%.91, the date on which he was repartiated

Contd...F/5
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to his parent cadre i.e.vASSistant Journalist w.e.f. 23.1.91.

vIt may be mentioned here that though your applicant
was repatriated to his parent cadre of Assistant Journalist, he
still continued with the charge of the office of the P.I.B.,
Kohima (Nagaland) till he was finally transferred to P.I.B.,
Shillong in December, 1991. |

. The copies of the order‘'dated 8,1.86 and 13.2.91
are annexed hereto and are marked as Annexure-B

and C respectively £o_this application,

4.7 That your apﬁlicant begs to state that during his
tenureship as Assistant informéﬁion Officer of P,1.B., X Kohima
his annual increment in the scale of pay of Bs. 2000~ 3500/~
fell due Weeof. 131,90 thus réising his pay from B, 2300/~ P.M.
to ks, 2375/- and again another annual increment @ k. 75/- fell

" due on 1.1.91, thus further raising his pay from B, 2375/- P.M.
to rce 2450/—_vide pay and Accounts Office (I.R.L.A.)'s No. PRO/
IRLA/CC/1L460/265-66 dated 31.5.90. However, inspite of repeated
repfesentation and requests the respondents gave a deaf ear to
the legitimate claim of your applicant. '

A copy of the order dated 31.5.90 and one of the |

representation dated 19.5.94_are annexed hexenikka
hereto and are marked as Annexure-D gnd E respectivel

to this application.

. o Contd....F/6
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4.8 ‘That your applicank bege to state that during his
tenureship as Assistant Information Officer of P.lI.B., Kohima )
and after representation to his.parent cadre of Assistant
Journalist, your applicant submitted a number of representation
to the Ministry of |Information and Broadcasting for appointment
to the vacant post of field Publicity Officer, D;rectdraée of
field publicity, Tura and to regularise hts.service in the
Grade-III of Senior Indian_Information Service. Unfortﬁnataly,
his application for the post of Field Publicity Officer, Direc-
torate of Field Publicity, Tura was not gntertained on the

grouﬁﬂ that he wag appointed in Indian Information Service and.

whereas Ehé post of Field Publicity Officer (Border), Tura was
not borne on the strength of Indian info:mation Service. Your
applicant again aprlied for the said post which was lying vacan
after repatraiation along with a photocopy of Headquarter:
Letter No. 4.2.90 Estt. (Vol.IJ) dated 11.4.90, this time the
Ministry did not consider his application statihg that there
was no ‘vacant post. Thus your applicant was deprived from hié
;egitiﬁate claim by negligence and taking course of gross

injustice by the Respondents.

A copy of the office memorandum dated 11.4.90
and your applicant's representation dated 19.2.92
are annexed herewith and marked as Annexure-F & G

respectively to this application.

4.9. That your applicant begs to state that he has
worked in the capacities of Assistant Journalist and Assistant
Information Officer amd has discharged his services to the ful.

9[/
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satisfaction of the authorities concérned. Infact, after
repatriation from the post of Assistanf Information Officer
of P.I.B., Kohima, your applicant was asked to look after
the whole administrative and publicity wings of thé P,I.B.
6ffice of Kohima as Assistant Journalist till 20.11.91. And
when transferred to P.I.B., Shilldng,_ge was again entrusted
to look after the whole administration of P.I.B., Shilling

‘vide letter. dated 17.1.92.

: It is further stated that being the senior most
staff member of P.I.B., Shillong your aﬁplicant has looked
after the affairs of the offiqe'éuring the leave/absence of
Asélstant Information Officer. And further when the Assiétant
infgrmation Offiéer, P.i.B., Shillong téndefed his resignation.

' €rom Shillong Office, your applicant was authorised to look
after the office vide letter dated 25.3.96. Your aprlicant also
represegte& the office in Press Conference, meetings, seminars

and other functions. .

Copies of the communications dated 17.1.,92 and
25.3.96 by which responsibilities of higher post

were given are annexed herwwith and are marked as

Annexure-H and I respectively.

t ’ . o
4.10 That your petitioner begs to state that the post
of Assistant Journalist doesnot exist any where excepting two
/ - .
posts in Shillong. However they are in the same gtade that of

Information Assistant. But Informatidn Assistants belong to

Contd...P/Q



Sy vl Roned

ru,u“" . .viw--l\. .
lb—-s:.‘x:‘_ L g 4

e
04]
*»”
f

|

Junior Grade (Gr.B) of Indian Information Service. The
Information Assistants have the promotional avenues in
the hierchial procéss of Information Assistant-Assistant
Information Officer (I.I.S. Gr.B)- Information Officer
(I.I.3. Gr.A)- Deputy Principal Information Officef upto
Principal Information Officer which is the post of the
Chief of Press Information Bureau..Unfoftunateiy, in the
. post of Assistant Journalist there is no such'biérchiai
avenues to rise and your appplicant has remained in the
same.post till date. |

{

4.11 That your applicant begs fo state that he was
appointed as ASsistant Informétion.office;, ?.I.B., Kohima,
this cléarly establishes that applicant though has been
worﬁing as Assistgn;_Jpﬁppalist has got all qualifications
and gxperience'for‘the Asgistant Information Officer and
during his deputation period he also drew the pay scale
of Assistant Information Officef. Thus it clearly establishes
that the nature of sefvice cannot be bifurcated for both the
service and your applicants present service cgnnot be singled
out. Infact, the bést of Field Pubiicity officer (F.P.O) and
Assistnat Ipformétion Officer (A.I.O.) are same and the pay

scale is also same.

4,12 That your applicant begs to state that thus it
will be reflected that though your petitioner has remained
as Assistnat Journalist a post which does not exist, any

Whére and no scope of promotion your applicants service has

Contd.....P/9
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been taken for other promotional higher post all along and

as stated above once as Assistant Information Officer, P.I.B.,

Kohima also.

4.13 That your applicant begs to state that your
applicants service has been confirmed in the P.1.B. on
11.7.95, he had been considered for encadrament to Indian

Information Service Senior Grade for his unintarrupted and -
faithful service for nearly 23 years are not caged in a post
which surprisingly have no promotional avenues he wouid'by
now have been holding a very senior post of either Information
Officer (Senior Grade) or Deputy Principal Information Officer,
but for the gross discrimination on the part of the Ministiy
of Information and Broadcasting in general and the Department
of Press Information in pérticular four_applicant has been

’

deprived of his legitimate claim. ‘ .
A copy of the memorandum dated 11.7.95 confirming
the post is annexed hereto and marked as Annexure-

to this application.

4.14 That your applicant begs to state that your
applidant bélongé to the Scheduled Tribe. There are directives
‘relating to the Constitutional safeguards extended to schedule
Caste and Scheduled Tribe to protect their interest. Ybur'
petitioner submitted a number of representation highlighting
the factors and though assurances wefe given for protection,‘

but till date no fruitful result has come on your applicants

way .

Contd... op/lo
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The applicant craves leave of this Hon'ble Court
to rely on the Govt, Circulars on reservation and preference
~f at the time of hearing.

4.15 That yoeur applicant begs to state that he has to
ohis crediﬁ long faithful service of nearly 23 years except for
a'briéf period of 5 years whenhhe hold the post of Assistant
Information Officer in p,I.B., Kohima. Yo?r applicant is due
io retire on 1.11.97 and he deserves sympathetic and judicial
consideration as he never got any higher promotion but reoéined

as Assistant Joufnalist; The poét of Assistant Sournalist was

created for Shillohg Office of P.I.B. alone and nowhere in any

p.I.B. in the whole country such a post can be found.

4.16 That your applicant begs to state that his case
has coﬁe ﬁo a very peculiar position‘as higher officers failed
to explain the creation of a post of Assistant Journalist for
Shillong Officer nor the reasons for not’encadering the post
of Assistant Journalist to Indian Information Servicé (Junior

/

Group Service) Like other counterpars of Information Assistants.

‘It may be pertinent to mention here that persons
appointed as Information Agsistants in Junior Grade, Indian
Information Service get a regular promotion to the next higﬁer
post of Assistant Information Officer and subsequent next higher
promotiins on their long servioe and efficiency, but your appli-
cant who has been app01nted as Assistant Journalist 18 doomed

to remain as Assistant Journalist without any promotion scope

and deprived from encadrement to Indian Information Service.

Contd.. .P/ll
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It will not be out of place to mention here
th t all the incumbents who joined along with your applicant
in the same scale at other places have reached much higher
post whereas your aﬁplicant had to languish in the same post

all through out his service carear till date.

4.17 That your applicant begs to submit that the post
;f Assistnt Jcﬁrnalist which is ® shown to exist only_in‘
Shillong“énd which only two incumbebts your applicant and
Mr. Don is h&lding is in the same grade of Information

Assistant, Only difference is that the post that your applicant

"is hblding has got no promotional scope, a stagnant post which

nobody has cared to give a review inspite of repeated remin-

ders, on the othef hand Information Assistants have the

promotional avenues upto the Principal Information Officer.
This classification is itself discriminatory and needs a

through review with all benefits to your applicant.

4.18 That yourvapplicant submits that Assistant
Journalist are in the same grade of Information Assistant
and the designation also is deemed to be the same Qith
similar pay scale. Applicant submits that during his tenure
as Assistant Infar mation Officer on deputation, he also
received higher pay scale and increments, though increments
have not been released. This clearly established that your
applicant has all qualification and experiences to go up
in the ladder of promption, but for the uncalled and

unjustified stagnation. Hence, the applicant needs to be

Contd....P/12
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deemed to be Information Assistant from the date

of entry gf initial appointment and deserves to get
all benefits, It may be pertinent ﬁo mention here that
Assistant Journalist and Information Assistant have got

same pay scale and benefits.

4.19 That your applicant begs to submit that
he has 5¢en working since 1973 in the same post till
date éxcept for the»period when he has posted at
'Kohima. The non-promotion of igur petitioner in the
same post is nothing, but exploitation ofllahéur'by
the State and in contrary to the principles embeded
: in Articles 14,16 and 21 and the Preamble to the

Constitution of India.

4,20 That your apbliqation-beés to submit that
the incumbents who joined alongwith your applicaﬁt,in
different Brnanches of the Ministry of Information and
| Broadcaéting'including P:I.B. have rison to higher posts.

Your applicant on the other .-hand has no received any
promotion or finéncial benefits. This is ;learly a cgse
of unreasonable classification and suffers from both

'malice in law' and 'malice in fact',

'4.21 That your applicant submtts that the two
increments which were earned by your applicant after
putting years of dedicated services have been held up
and have not been réleased eQen after repeated reminders,

s .

Contd...P/13
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i® a clear example of colourable exercise of power

. and decisions based on extraheous consideration.

4.22 That your apnlicznt begs to submit that
he has been made a victim of circumstances. Ag stated
above, he post of Assistant Journalist exists only
in P.I.B., Shillong. Obviously, there cannot be any
post without ?ny scope for promotion, but unfortunately
this has happened in the instant case and yvour gpplicant
has remained stagnant in the same posﬁ for almost 23 years
Such extra-ordinary stagnatién has cauged psychological
turmoil and mental agony asa the incumbents junior to
your applidants has reached much higher posts. The action
of the respondents in not considering the case for
promotion of ydur_applicant and allowing kothers equally

placed to be promoted is unfair and inequitable.

4.23 That your applicant begs to submit that
from the facfs and figurcs as stated above, makes it
clear that the action of the respondents in not
promoting your applicant, putting your applicant in
a post which haé got no promotional avenues, is in
clear violation of service juris..... and

principles ,of natural justice.

Further adding insalt to the injury caused,
the respondents have withheld the increments due to
your arplicant. Thus it can be said that t he action of

the respondents are malafide, arbitrary and based on

biased views.

Contd... .P/14



Assistant Infor@atién Officer of P.I.B., Kohima
applicants annual increment in the scale of pay of
Rs. 2000- 3500/- fell w.e.f. 1.1.90 thus raising pay
from f. 2300/- P.M. to m. 2375/-. And again, another
éﬁnual increment of ®, 75/- fell due on 1.1.91, thus
further raising pay from B, 2375/~ P.M. to k. 2450/-
.vide pay and accounts office letter dated 31.5.90

( Amnexure- ). Thus non-payment of the two annual
incremants accrued with effect from 1.1.90 is viola-
tive of service jurisprudence‘and als6 violative of

Article 21 of the Constitution of India.

II. For that the existence of post of
Assistant Journalist is exceptional to Shillong
only. Thereare enly two officers holding such
post in the whole of India. The present status
indicages that there is no scope of promotion
to any higher post whi.ch is against established
procedure of law and clear violation of Principles

of Natural Justice.

III. For that the applicant has been left
without opportunity for promotion for last about
23 years. Any service demands that an employee must

have an opportunity to advance. The opportunity for

Contd....P/15
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advancement is a requirement for progress of any
organisation. The apex Court in unéquivocal terms-
have stateé that any organisation must have a satis-
factory procedure for promotion. Hence, stagnation
of.your appliéant in the same post is atbitrary, |

illegal, capricio”s and without any basis.

Iv. For that'tﬁe applicant has reasons to
believe that tha respondents with a malafide intention
has with hold the increments due to your applicant and
‘Egs not‘aéted upon the represenﬁation submitteé by

your applicant for promotion and obher benefits.

L FPor that in any viéw of the matter the
whole exercise of the respondents are nothing bﬁt

colourable.exercise of power in cleér violations of
Article 19(1)(g) and Article 21 of the Constitution
of India. This is also against service jurisprudence

and established procedure of law.

6e Dgtailg of remedies exhausted ¢

The applicant status that singe the order
of promotion has not been issued and also the due
increments were not released, the applicant has submitted
his representations and the respéndents have refused to
accord to his prayers and as such, he has no othet 4

altérﬁative rémgdy except by filing this application.

Contd...F/16
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tters not previously failed nding

befo;e'any other Court.

The- applicant declares that he has
not previously filed any application,

suit or writ petition in respect of

the subjéct matter of the application

before any‘other Court, authority or

' other Bench of this Hon'ble Tribunal

Reliefs sought for *

(a) In viewd of the faéts and circum-
stated stated above, it is most respecti-
vely prayed tﬁat.the instant application be
admitted,.recoras be called for, and on
pérasal'of the same ahd upon hearing the
parties on the éause/causes that may be
shown, be pleaaedvto grant the followiﬁg :

reliefs. N

Contd...P/17
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8.1 To direct the respondents to provide
promotional evenue/scope to the applicant with
restroseptive effect and with all consequéntial

benefits inclvding arrear salary etc.

8.2 To direct the resppﬁdents to treat the
post of the applicant at per with that of Information
Assistant with all consequntial benefits of pfomotion

etc. including arrear salary.

\J¢§%i¢’ To direct the respondent to ppom:ot

thg applicant with retrospective effect to the next
r\XJ - £wo promotional stagesvof.senior Information Officer
W‘\\ ' ( ‘\f of Senior Grade. Indian lnformation Service Group A
,}Q\iv' Q \K: with all consequential serv1ce benefits incldding
'v-tarrear salary and correct f;xation of pay taking into

.accounts the due increments etc.

8.4 Any other relief or reliefs as the

applicant may be entitled under the facts and
circumstances of the case and may be deemed fit

and proper by the Hon'ble Tribunal.

8.5 Cost of the application.

9. Interim relief :

(a) That the applicant prays that during the

pehdency,of the original application the'respondents

é} ‘ ' Cottd....F/18
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may be given a direction to release the increments
alongwith arrears and interests and also to consider

the case of the applicapt for promotion.

(b) That considering the early retirement -

of the applicant'(1.11,§75-the matter may kindly be

given an early hearing.

10 Particulars of I1.P.0. ¢

i) I.P.0. No. .. R4\ 0

clmas
GRb. ahy.

ii) Date

”»”

" 1ii) Payable at

11 Lict of enclosures 2

As stated above.

VERIFICATIOR

I, Shri D.N. Sangma, 5/0 Late R.G. Momin,
aged abouﬁ 56 years at present working as Assistant
Journalist, P.I.B., Shillong under the Ministry of
Information and Broadcasting, do hereby solemhly
verify and state that the statements made in
paragraphs 1 to 4,6 to 9, 10 and 11 are true to
my knowledge and those made in maragraph 5 are toue

as per legal gdvice and I have not suppressed any

materials fact.

And I sign this verification on this thego th
day of ag;§51@*044 1996 here at Guwahati.

:I)CnvdA-’W'QL”ﬁVV

DEPONENT.,

-



Annexure- A,

( CoPY ) .
MINISTRY- OF INFORKATION AND BROADCASTING.

SUBJECT : Filling up posts in Grade III of CIS, Group
‘B! on deputation (ad-hoc) basis,

( ks, 650- 1200/-)

Reference Ministry/Deptt, of P.I.B, OM/u,o0.

‘note/letter forwarding applicstion for appointment to

'Grade III of.CIS, Group 'B' on deputation (ad-hoc) basis.

S 2 - It has been decided with the approval of the

combetent authorlty to appoint Sh, Ronald N. Sangma on

_deputatlon on prely ad-hoc basis for a perlod of six

. months in the first &nstance in Grade III of CIS Group-B,

3.. Consequent on appointment to Grade III on

deputation (ad-hoc) basis Shri Ranalad N, Sangma workingi
at present as Asstt, Journallst PIB, New Delhi is posted
as FPO, DFP Shlllonq a vacant post, He may be requested’

to report for duty to DFP Shlllong thhln a month of

issue of this offer.

4, It is requested that Shri Ronal N, Sangma may

immediately be relieved to take over his new appointment,

.Contd, . .P/20
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5, Shri Ronald N, Sangma will have no claim for
absorption/regular gppointment in Grade IIT of CIS on

the basis of this selection,

Sd/-
( H.C. JAYAL )

Under Secretary to the Govt, of India
Tele : 384547,

PIB, New Delhi.

2

Min. of I&B I,D. No, A-35018/A/83-CIS dt. 30.8.85.

COpy to ¢ ,
;'l. - Shri Ronald N.. Sanéma, Asstt, jburqalist, PIB,
 Shillong. |
2.' DDA, DFP, New Delhi,
3. DFP, Shillong. | |
' 4, PRAO (IRLA) M/O I&B, AGCR Buildihg, New Delko.

-S4/~ |
(P.P. HALDAR)
SECTION OFFICER
Tele: 389642,
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{ coPyY )

Press Information Bureau
Government of India
Calcuttau

Sub: Appointment in Grade III of CIS to Shri D.N,
Sangma & Shri K,S, Don, Asstt, Journallsts
(Garo & Khasi) .of -Shillong Office,

P

Reference Mlnlstry 's $.1.D, Note Nos, A-35018/4/
.83-CIS dated 30.8.85 regardlng fllllng up posts in Grade III
of CIS, Group 'B' on deputatlon ¥ad-hoc) basis, which have - |

~ been sent direct to Shlllong Office WlthOUb dropping copy

"~ any of those of this orflce

: S/Shri Donald N, Sangna & K.S, Don, Asstt Journallst_
have been promoted to Grade III of CIS on deputatlon (ad-hoc)
x‘bas;s and posted as F;P.O;, D.,F.P., Shillong and Asstt,Editor,
~D.?}O., New Delhi respecti&ely and advised them to report to

their respective . posts Witﬁin a month,

In the event of their release from the presént
posts,'in'abcordance WEth the Recruitment Rules, the resultant
vacancies would have to be fllled up through direct Recruitment,
but that too is not perm1551b1e in the preoence of the ex1st1nq

ban on direct recruitment,

Meanwhile, AIO, Shillong has proposed that Shri I,Dkhar,

f“ &

'C 0.I. who is preficieint in Garo language would be elevated to

Contd...P/20’c)
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to the post of Asstt. Journalist (Gsro) which too, can
hardly be done for the lack of appropriate provision in

the Recruitment Rules,

- Further, Shri K.S, Don, #sstt, Journalist (Khasi)
in his represéntatidm‘dated 12,9.85 (copy.enclosed) hés
stated that since he dbes not know Assamese Language, the '
.post‘offered to him as A.E,, D;P.D., New Delhi would ne?ther be
suitable to him nor would it be of any intevest of public
service, | ' | |

v In view of thd above, it.is requested that Hdgrs,
.may kindly suggest as'to how ihe"posts which would be fallen
vacant after the release of S/Shri Sangma and K;S. Don woﬁld
be filled up as those are required to be filled-up through
jdirect recruitmeni Which is élsolﬁot possible in the faéé

of the existing ban order,

This may please'be treaged as most immediate as
the necessary action to relegse Shrk Sangma would be taken
. on hearing from Hqrs, ‘ |
'Sd/-

- ( N.N. Singha )
Administrativeé Officer,

- Contd,...P/20(c)
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Shri D.N. Chaturvedi. APIO, PIB, New Delhi.
Calcutta Office u,o0, No.B-5/22/84-Cal'. dated 27,9.85,

Copy to AIO, Shjllong for information,

Sd/;
(N.N. Sinha) |
Administrative Officer,

~
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Annexure-B

- { COPY )

o PRESS INFORWATION BUREAU
’ . GOVERNMENT OF INDIA,

-

) ) ‘

Subject : Filling up of posts in Grédé 11T Qf'czs,
. Group 'B'Aon'deputétion (ad- hgc) bésis
(&, 650-1200 ). |
Referehté'Ministry‘of I&B;S-I;D; Note No.
A-35018/4/83-CIS, dated 12,12,1985 regarding posting
. of Shri K,S, Don and Shri Donald N.}Séngma, Asstt,
~ Journalists as A.I.C.; PIB, Gauhati and A.I.O., PIB,

Kohima respectively,

2, 'Iﬁ this connéction attendﬁibn is invited
to Bureau's U}O.-Note of even No., dated 9.10.85
wherein it has clearly been stated.that Shri K.S, Don
and Sh, Donald N, Sangmé are w&fkiﬁg as Asstt, -
Hournglists qf PiB,_Sbillong and?the'néﬁe of Shri"
Sangma is Sh, Donald N, Sangma and not Ronzld N,

- Sangma, It is, therefdre,'requested that the necessary
corrections in respeét of the place of posting and

" the name qf(these officers may kindly be}made in

Ministry‘sfl.D} note at an early date,

Sd/- |
Assistant Principal Information Officer,
puest®
co®®
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Ministry of I & B (Shri H,C, Jayal, US(I) ).
PIS 1.D, No, A~ 22012/5/85f Estt,, dated 8,1,1986,

- Copy to :-
1. PIB,‘Calcutta. It is requested,that'the charge
| assumption report of Shri K.S, Don and Sh.'D;N.H-
“Séﬁgma'as AIO, PIB, Gauhati aﬁd’AIO, PIB,_Kohima ‘
reSpectively, may kindly be sent %oUH;'Qrs. at an.'
early dated. |
3. PIB, Shillong, with a copy of Ministry of 18B's
 I.D. notes No. A; 35018/4/83-Estt., dated 12;12.85
with the request that a copy of the I.D. Notes may
be handed over to S/Shri K.S, Don and D,N. Sengna,
Asst£. 5ournali§ts,'PIB, Shillong,

Sd/- -

( P.K.D, Sarkar )
Assistant Principal Information Officer,
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. o Annexure - G,

' No. 4/2/90-Estt, (Vol,II)
* PRESS INFORNATION BUREAU
GOVERNVENT OF INDIA,

v

New Delhi-1, dated 13,2,1991,

OFFICE ORDER,

The following Assistant Information Officers on -
deputation in PIB are repatristed to their parent cadres
w,e,.f. {he dates mentioned against their names and are

relieved of their duties from the same date :-

v

STNo.  Name of the Officers - . Date of répatrié{'

. __end their place of posting ___tion to parent cad

I.  Sh, K. Sangtri Don o ©.20,1,1991 (AN)
AIO, PIB, Shillong. ' ’ |

5.  Sh, Donald N, Sengma  23.1.1991 (AN)

AIO, PIB, Kohima

They are directed to report for duty to their | ‘

parent cadre immediately.

Sd/- V.K, Dhinga,
Asstt, Principal Information Office

Copy to :

1, Officers concerned. s ' . v



-
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‘Pay & Accounts Office ( IRIA ) Ministry of IgB
" ACCR Building, New Delhi,

Ministry of I8B ( CIS Section ) w,e.f. their I.D.

No, A-35018/4/83-CIS ( Vol,VII ) dated 18,1,51,
PIB, Guwahati/Shillong/Kohima,

Guard File,

, Sd/- V.K. Dhingra,
Asstt, Principal Information Officer,



 To
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Annexure - D,

" pAY & ACCOUNTS OFFICE .( IRLA )
MINISTRY OF INFORMATION & BROADCASTING
A.G.C.R. BUILDING : NEW DELHI-110002.

No. PAO/IRLA/CC/EB/11460/268-66, Dated : 31 May 199C.

Sh, K.,K, Suit
Asstt .P.1.0.
Press Informatlon Bureau,
M/O I&B Shastin Bhawan,
VII Floor, N, Delhi,

Sir,

I am to state that increment of Shri D.N, Sengma . °

" raising has pay from Bs, 2300/~ p.m. to B, 2375/~ with effect.

from 1,1.90 is be held up for want of certlflcate of the
competent authorlty perm;tt;ng him to cross the Efficiency.
Bar st the state of B, 2300/~ in the scale of 2000-3500
applicébze to the post held by him, |

“You are, therefofe,. requested to klndly take -
immediate action 1n;1nt1mat1ng this office as to whether
or not the officer is fit.to cfoss the EfflClenty Bar,

Your letter may kindly be addressed to the pay & Accounts

<Off1cer-1n—Charge C-1 éechlon of this officd,

Yours faithfully,
Sd/-

Pay & Accounts Officer,
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No. PAQ/IRLA/CC/EB/

" Copy to Shri‘ D.N, Sangma, AIO, P.I.B., Kohima

for information and necessary action,

Sd/~ Illegible,

Pay & Accounts Cfficer,
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Annexure- E,

( COPY )
To
The Principal Information Officer,
‘Press Information Bureau,

Govt, of India,
New Delhi-110 0OOL,

- Through Proper Channel,

Dated Shillong, the 19th May, 1994.

':Sub: an—reéeipt of two Annual Increments in respect of
Shri D.N, Sangma, former A,I,0,, P.I,B., Kohima,

I have to enclose herewith a copy 6f letter No. PAO/
IgLA/CC/EB/ll460/265;66 dated 31.5,1990 which speaks for
itself,‘aﬁd td~;tate‘that deépite a number of}répresentations
and repegted reminders submitted to Headquarteré,and PAO(IRLA),
till date not only no action has been taken but no intimation
in this fegard for Headquarters has been received horviﬁtimation

sent to PIB, Shillong,

In this connection I beg to state that an.annual
increment és evident in PAO (IRLA)'s letter had falien due o
to me with effect frdm 1,1,1990 reising my pay from ks, 2300/-p,r
to ks, 2375/~ and again, another annual inCrement fell due to
me with effect from 1.1.1991 thus further raising my pay from

Rs, 2375/~ p.m. to B, 2450/~ in the scale of pay of fs. 2000~3500

' applicable to the post held by me then,

AU

Lhioca‘a?

eagﬂﬁagi’

4
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.

‘

In the cifcumstance, I once agailn pray to
your kind self kinély to redress my gehuine grieVanées .
and grant my Iegifimate claim of two annual increments
as stated'abuve along with 'arrears- accrued therefrom
till date, and for the act of your kind and brompt

.iaction,'f shall ever remain gratefud to you,

Yours faithfully,

sd/- -
‘ ( D.N, Sengma )
| " Asstt., Journalist,
Enclo : As stated above, P,I1.B., Shillong.




Anhgxuge - F,
( ©COPY ) | '

KO. 4/2/90-Estt, (Vol,II)
PRESS INFORMATION BUREAU
GOVERNMENT OF INDIA,

New Delhi, dated-ll;4.90.

OFFICE 'MEMORANDUM

The undersigned is directed to ‘refer to the
application déted gth March, l990udf'8hri D.N. Sangma,’
AIO, PIB, Kohima and to state that FPO,DEP, Tura is
a border po t and not borne on the strength of IIS
( formerly known as CIS*),.Shri Sangma has been
app01nted onkdeputatlon ‘basis against IIS post and .
not against the border post. The request of Sh, Sghgma

cannot be acceded to,

sa/
. ( KK, Saint )
‘ Asstt, Pr1n01pal Informatlon Offlcer.

~

shri D.N, Sangma,
AIO, PIB, Kohima,

o 6 & 00 & 00
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Annexure - G,
( QOPY ) '
To

The Asstt, Principal Information Officer,
Press Informatlon Bureau

Government of Indla. : ’
Shastri Bhavan, New Delhl-llO 001,

"Through,PrOper Channel,
Dated Shillong, the 19th February, 1992,

Sub: Prayer for change of ‘media for filling up the
post of Field Publicity Officer (Border) in .
Vthe DFP, .Tura on depptation.

Sir,

I have to enclose herew1th a photostat copy of

'Q .

Headquaruers' 1etuer No, 4/2/90—Estt (Vol.II),

dated New Delhl, 11,4,90 and to apply ‘again for filling

up the lone post of Field Publicity Officer (Border)

at DFP, Tura‘as % have ﬁow been ﬁépatriaied t§ m} parent
cadre with effect from'23.l.199l»vide Headquarters
Office Order No,4/2/90-Estt.(Vol,II), dated 13,2,1991
(Photostat copy enélosed). ] "

'In this connection I have'to'state that the post
of A531stant Journallst to which I have now been
repatrlated is not borne on the strength of 1IS, and
therefbre, I once again request you kindly to consider

my prayer‘favourably.for filling up the vacant post



| B,ue‘“ed"

aavpeee’
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of Field Publicity at Tura in Meghalaya State,
Enclo : As stated sbove, Yours faithfully,’
Sd/-

{ D.N, Sgngma )
Assistant Journalists,

~Copy to :

1. :The Director of Field Publicity, Directorate of
' Field Publicity, Ministry of Information & Broad-

casting, East Block, Level 3, R,K, Puran, New
Delhi-110 066, for favour of informstion and

necessary action.
2. An advance copy to : APIC, PIB, New Delhi,

'Sd/- |

. % D;N. Sangma )
Assistant Journalist.



Annexure |- H,

( COPY -)

No, Estt,1/8/91-Gau,,
PRESS INFORMATION BUREAU
COVERNMENT OF IMDIA

GUWAHATI ,

Ashram Road, U%ubarl,
Guwahati, Janu?ry 17, 1992,

OFFICE ORDER

Shri D.N. Sangma, Asstt, Journalist, PIB, Shillong

'is hereby directed to look after the official works in

" ‘place.of Shri K.S. Don, Asstt, Journslist, PIB, Shillong

_llﬁ’a*

pabocote”

till a regular AIC joins at PIB, Shillong.

Sd/-
( ALK, Boruah '
Information Officer,.

Copy to : .
L. Shri D.N. Sangma, .Asstt, Journalist, PIB, Shillong.
3. Shri K.S, Don, Asstt. Joumalist, PIB, Shillong.

3. All Branch Offices of N,E, Region,
4. Pay Accounts Ofxlcerg T V., Guwahati.

5, Accountant,

.6, Concerned file,

- So/- "
( S.C. Talukdar % : .
Asstt Informatlon fficer,

a0 0 0 0o
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- Annexure- 1,

'( COPY )

No, Estt.l/1/95-Gau,
PRESS INFORMATION BUREAU
GOVERNLENT OF 'INDIA

" GUWAHATI,

* Ashram Road, Ulubari,
Guwshati, March 25, 1996,

QFFICE ORDER,

In pursuance of Ministry of Infdrmatioﬂ & - .

 Broadcasting's Aadesh No, 37/96-1IS dated 20th Mafch

1996 Shri S Satyanarayana a Junior Grade Offlcer of
Indian Informat1on Service, Group 'A! presently working
2s Asstt, Information Officert PIB, Shillong whose
resignation has been accepted by the Mini;try is
relieved from the service with effect from the afternoon

of 26th _March, 1996,

-

Sd/_ .
( B.C. Das )
Information Officer, ™

- - ' . : . v

Copy to {

1, Shri S, Satyanarayana AIO, PIB Shillong is hereby
- directed to hand over the-charges to-Snrl-D{N. Sangma,
. A.J., PIB, -Shillong and also hand over identity Ceyd;
- library reference books; other office property,. if
any., 6 COpleS of. C T.C, may alsd be furnlshed |
alongwith the handlnq over the charges to Shrl

D.N. Sangma, A.JL
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2, PIO, PIB, New Delhi alongwith 2 copies of C.T.C.

3. DPR, PIB, Cuttack,

4, Shri R.C. Mishra, Director (BP), Ministry of I&B

Shastri Bhavan, New Delhi-1.

5. Pay & Accounts Officer ( IRLA ), Ministry of I&B,

AGCR, Building, I.P. Estate, New Delhi-2 alongwith

2 copies of C,T,C, for necessary action,

6. APIO, Estt, Section, PIB, New Delhi,

7. APIO, BRAS, PIB, New Delhi,

8. Accountgnt .

9, Bill Clerk,

10,All Branch Officer of N;E.R.

Sd/-

( A.C, Goswami )
Asstt, Information Officer,




: Sub:_Declaratidn of confirmation to the Group=-'C

S. No, 63(R)

Annexufe - J,

No Estt, 1/2/95—Gau
PRESS INrORMATION BUREAU
GOVERNKMENT OF INDIA .

- GUWAHATI ,

MEMORANDUM

Ashram Road, Ulubari,

Guwahati, Juiy ll,‘l995;

& 'D' staff of N.E, Region,

The undermentioned“GrOUp—‘C' & D! émployees WOrkiﬁg

in the Bureau S N.E.R. have beencbclared confirmed and

appointed substantively in their respective posts w1th

' effect from the dates néted against each of the employees

e

»»

Sl. Name Post held .-post in Wthh Date of Place of
No at present declared effect working,
e . confirmation -
or substantive
. appointment, , )
1 2 3 4 5 6
L. Smt, Mira Kakati C.G.II C.G.II 1.4.89 PIB,
L ' o N Guwahati,
o, Smt. P,M, Don Cc.G.II(L) C.G.II(L) - - 1.4.88 PIB, -
. . ‘Shillong, .
3. Shri Q.W. Momin, C.G.II(L) ~ C.G.II(L) 1.4,88 - Do <
4, Shri D.N. Sangma A3, ALJ. 1.4.88 - Do -
5., Shri K,S5., Don A;J. A.J. 1,4,88 - Do -
6. Shri' M.S. Sangma, Chowkidar  Chowkidar 1.4,88 .- Do -
GL - cum - = Cum - .
5ﬁ34 * Farash. Farash,
lbea : | |

g’
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1 2 3 4 > 6
-7, Shri S.I. Singh,  Project- Project- | 1,4,88 PIB,Imphal
: ionist, . ionist. -
8+ smt, A, Ibecha Devi,CBalligr- Chlligra-  1.4.88 - Do -
aphlst - phist, '
9. Shri N, Mongsl Sing C.G.I.  C.G.II 1.4.88 = Do -
. 10. Smti. T. Mema'Devi. Steno (Jz,) Steho.(Jr.) 1.4.88 . - Do -
11, Shri Th, I. Singh. Peon, Peon, 1.4.88 - Do -
12, Shri S, Uma Singh, Peon, Peon., - 1.4.88 - Do -
13, Shri §,S, Singh,  Steno(Jr.) Steno(Jr,)  1.4.88 PIB,Kohima,
14, Shri M.K, Paul.  C.G.I.  C.GII . 1,4.68 - Do -
15. Shri C.K. Pathak. Peon Peon 1.4,88 - Do -

Sd/- Biraj Dos,
11,7,.99,

Dy. Principal Information Officer,

Copy to : 1, Persons Concerned,
| 2., Accountant, '
3. Persohal file,
4, Service Book, .
5, Concerned File,
Sd/- A.C. CGoswami,
_ 11,7.,95 .
Asstt, Information Officer.
. PLY
b\ta?’\e | -
00“.6 "
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U, A, No, 283/96,
Sri D, N, Sangma
-Versus-

The Union of India & Otherst

- AND -

IN_THE MATTER UF:

1

Written statements boumitted by the

Respondents .

( WRITTEN STATEMENTS )
The humble Respondents beg to

submit their Written Statements

R

Y v 3 ‘ ,
Y‘ca % , e ag follows : ' ’ )
) é)( .o . . ”\
K L . |
. 1) That, with regard t0 the statements made
in paragraphs 1 to 4.3 of the application the {

Respondents have no comments.:

2)  That with regard to the stétemenfs made
_ in paragraph 4.,4. of the application thé,ﬁespon;'
. . dents beg to stete that, the post of Assistantb‘
Journalist is an isolated post'in the North Eastern
RegiOn and there is nO‘prOthionel avegnue in the
Recruitment Rules and that thé aforesaid pést was

\

-(Céntd.)
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of purely tehpﬂrary nature which, knowing fully
well the applicant had joined the-services;..
However, the Ministry of Finance , (Department

of Expenditure) vide their U.M, No,10(i) /E 111/
88, dated 13-09-1991 initiated @ scheme for Grade -
'C' and 'D' Employees t0 ensure gtleast one promo-

tien in Service Career,

A copy of the Ministry of Finance (Departmen:
- of Expenditure) u.M. No, 10 (i),E-III/BB,'datéd
13.09-1991 is annexed hereto and marked as Anng-
Xxure= 'A' .,

Howaver, Shri D.N, Sangmag was not cﬂnéide--
red byltha Departmental Promotion Committes ,PIB,
Regiﬂnal_ﬁffice; Guwahbati. in the absence of apprtvec
bay scale for promotion in Situ by the Ministry.

of Information and Broadecasting.

3) That, with regard to the statements made
ihaparagraph.4.5 of the application the Respondents
beg to state that, he has been made a victim of
circumstances is not true since knﬂwing fully wéll
‘the applicant has joined the post of Assistant
‘Journalist, which did not have any scOpe fcr promo.
tion (A copy of the appolntment letter issued to

Shri D.i. Sangma vide A.5/18/12—Ca1. dated 1.8.79

attached herewith as Annexure- 'B')

Moreover, the stegnation Increment, admi-
ssible to all Employees draw1ng 8 pay scale not
exceeding fs, 6 » 700/~ squivalent to the rate of ,

increment last drawn by the employee is admissible

(Contd.) ,



te Shri B,N., Sangma on completion oflz years from
tﬁe‘date on which the employee will reach the magimum
éf th scale of pay i.e. Un‘81-08~97 (5 hri D.N, Sangma
has reacged maximum of his pay scale of ps. 1400/, to

Rs. 2600/- on 1-8-95),

4) . That, with regard to tﬁg}statements as made

in paragraph 4.6 of the application the Respondents

‘beg to state that, the applicent's appointment as

Assistant Informetion Ufficer, PIB, Kohima, Nazgaland

in Gradé 111 of Central InéﬂrmationvService (now

| renamed Indian Infurmatién Service) Grade 'B' "On

" promntiont was incPfrrect., In fect, Shri Sangma was

appﬁintad 8s.Assistant Information. 3f ficer on deputa-
tion (ad hoc) besis vidé Ministry of Information and
Broadcasting I.D. No. A-35018/A/83-CIS dated 30-8-85

(Copy attached).

5) That , with regard to the sfateménts made.in‘
paragraph 4,7 of the application the Respondents beg
o stafe that, the applicant's claim to higher rate

of increments on a lower scale of pay 06 éﬂmpletiﬂn

ﬁf tenuxe Of deputétiﬁn,—is not tenaﬁle under the

rules.,

6) ‘That , with regard to the statements made in
paraéraphs 4.8 to 4,23 of the applicaetion the Respon-

dents hage nO cCmments.,

7 That,’w%th regard to the stafements made in
paragraph 5 of the application regarding the grounds
for relief'witﬁ légal prDviéiDns, the Respondents

beg tcfétata tHat», none of the grounds is mainteinable

in law as well as in fa;t . That apart the service
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recOrds of'Shri BN, Sangﬁa reveals that he joined -
as Assistant Journalist at Shlllcng on 13- 8- 73 .
He was on deputatlon as A331stant Information Ufflcer.
lKOhima wi’ch effect f'rnm 24.1-.86 to 23-.1-91 , Dur-:x_r.:g
the ﬁeriod of this five year tenure Shri Sangma was
grahted 3‘annual increments for the eérlier'years )
l‘consecutlvely but stopped at xeachlng his E.B. at
s. 2300/- in the scale of pay of k. 1400-40-1600- 50—

- 2300 E.B.-60-2600/-.

_ Hence, one Annual,Incremeht while cro2ssding
I fhe'E.B, at rs. 2300/- and another immediately next
-yeai (A total of 2 increments)'ére due to Shri Sangma,
The éervice Book ‘and cher'reTEVEﬂt recﬂrae pertaining
to thls pericd of Shri Sengma was maintained by IRLA
sin ce he was ©n deputation on a Grade I11 QPZPtted pX
post regulated and borne by the Ministry of 1 8.

directly tothis dis being taken up for redressal .

B) Thet with regerd o the stotements made in
paragraphs §.ii to 9 (b) of the application the
Respnndents have no comhents.~HOwever, fhe Central
-InFOrmatlnn 5erv1ce (presently Indian Enformation
Serv1ce ) is a cader pOSt wholely reguldted by the
Union Public -Service Cmmmlsslnn, N ew Delhi, appoint-
ments and induction to it, if any , is als0 regulated
by the Commission, Press infqrmhtimﬁ Bureau, at best,
can help redﬂmmend the employee's épplicaticn if One

applies- fer such post through proper channel .

(EGntd.)
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A 9) That with regard to the statements
. made in paragraphs 10 « 11 of the application
the Respondents have no comments.
10) That the Respendents submit that the applicatien

has no merit and as such, the same is liable to be dismissed,

VERIFICATION

I, Shri Pabitra Kumar Das, Igformation
Officer, Press Information Bureau, Gevernment eof India,
éuwahati being competent do hereby solemnly declare that
'the statements made in paras 4.4,4.5,4.8,4.9,4.10,4.11,
4.,12,4.13,4.14,4.,15 to 4.20,5,6,7,8 anrd 9 and true to.
‘my knewledge and those made in paras 1,2,3,4 to 4.3,4.6
4,7,4.21,4.22,8,23, of the written statements are true

“to my infermatien and the rests are humble submissions

=~
»

made before the Hon'ble Tribunal and I sign the verification

en this 13th day ef February,1997 at Guwahatdi,

>\° \0\7
Declaraent,

Information Office’
P.1.B., Guwahati




